
SS9 ,,' .... ~ :I);~ of 
Privile"e 

NOVEMBER 25, 1968 Election to 
Committee 

r'liT~~~~J 
''the ri6ht of either House of 

Parliament to Bet a privileged per-
BOD at liberty and the right to 
punish those who make or procUl"!! 
arrests." 

LimaYe strail{ht from the jail ~ 
tore. I would like to give my carefv.l 
thought to it. 
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SHRI S. KUNDU (Balasore): Thill 
must be discussed. 

SHRI S. M. BANERJEE CKanpur): 
Onp submission to you ...... . 

MR. SPEAKER: Is he supporting 
Mr. Fernandes' 

RHRI S. M. BANERJEE: 1 only sup-
por~ what Mr. Vajpayee said: elthe!' 
_ should get an opportunity to djs-

cu~. or it should be referred to the 
Privileges Committee. 

MR. SPEAKER: Before any decision 
is taken, I must give notice to too Gov. 
ernment, and they must also give me 
th", fact'l. I would not give my ruling 
or anything like that now. I would 
.Iso like to hear the Government, pro-
bably tomorrow or the day after. I 
hav" also received. letter from Mr. 
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13.09 hI'S. 

MOTION FOR ELECTION TO 00)(-
MI'M'EE 

ADVISORY COUNCIL OF THE DELHI 
DEVELOPMENT AUTHORITY 

THE DEPUTY MINISTER IN TIn: 
MINISTRY OF HEALTH. FAMILY 
PLANNING AND U'!:.BAN DEVELOP-
MENT (SHHr B. S. MURTHY): On 
behalf of Shri Satya Narayan Sinha, I 
be,: to mo"": 

"That in pursuance of sub-sec-
tion (2) (h) of Section 5 of the 
Delhi Development Act, 1957, the 
members of Lok Sabha do pro-
ceed to elect, in such manner as 
the Speaker may direct, one mem-
ber from among themselves to 
serve 8S member of the Advisory 
Council of the Delhi Development 
A.uthority for a term of four yeRra. 
'ubje"t to ~ h" other provisions a1 
the said Act. vice Shri Jagannatb 
Pahadla resigned." 



2lirSuprem.e Court AGRAHAYANA" 1880 (SAKA) Statutorll ReB. 26a 
JudgeB (cond. 0/ afld Indian RaittOav. 
service) Amend- (Amendme71t) Bill 
ment Bill. 

1lR. SPEAKER: The question 18: 
"That in pursuance of sub-sec-

tion (2) (h) Of Section 5 Of the 
Oelhi Development Act, 1957, the 
members of Lok Sabha do pro-
ceed to elect, in such manner as 
the Speaker may direct, one mem-
ber from among themselves to 
lerve as member of the Advisory 
Council of the Delhi Development 
Authority for a term of four years. 
subject to the other provisions of 
the said Act, vice Shri Jagannath 
Phadia resigned." 

The motion was adopted. 

MR. SPEAKER: Now we adjourn 
and meet at 2.00 P.M. 

11-10 hrs. 

The Lok Sabha adjourned Jor Lunch 
till Fourteen oj the Clock. 

Th.e Lok Sab1la then re-assembled 
after Lunch at Seven Minutes Past 

Fourteen oj the Clock. 

IMI<. DE<>cTy-SpEAKER ;" the Chair) 

SUPREME COURT JUDGES (CON-
DITIONS OF SERVICE) AMEND-

MENT BILL· 

~-"",q ~ q mq' ~T (~ 
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MR. DEPUTY -SPEAER: The qu_ 
lion la: 

The moCion toe. adopted. 

1('07-i brs. 
STATUTORY RESOLtmON RB: 
DISAPl"ROV AL OF INDIAN RAIL-
WAYS (AMENDMENT) ORDI-
NANCE AND INDIAN RAILWAYS 

(AMENDM/NT) BILL 

"tT~~m(~~): 
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"That the debate on the Indian 
Railways (Amendment) Bill be ad-
journed!'. 

MR. DEPUTY SPEAKER: He can 
do that late'!' on. after the Miniolter 
hus moved the motion. Now he will 
speak on th,. resolution. 
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SHRI R. D. BHANDARE (BoaaJIq 
"That leave be crantecl to iAtro- Central): You can appreciate the 

duc:e a Bm further to amend the diftlcUlty. ThiI rcaolutlon _Ita to cUa-
Suprema Court Jud,.. (CoD4itlonl at approve Of the ~ 'l'be boll. 
Service) Act. 1tH." IIem!Ier would Uke to eoademIl tbe 

ePubUahed In GueUe Of IDdJa J:K.. tnordluz7. Pu1 Do HCUaIa a. ..... -
... 11-81. 
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